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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE, PUNE

In

APPEAL NO. 18 OF 2022 (WZ)

Pravir Prabhakar Fadte & Ors. ...Applicants

Vs.

MoEF & ors. ... Respondents
MEMO

MAY IT PLEASE YOUR HONOUR

The Respondent No. 2 is producing on record following

documents:

1) Vedanta Audit Findings/Personal Hearing Status.

2) Consent to Establish Dated 20/01/2023.

It is therefore prayed that the same may be taken on record.

Date: 10/04/2023 AN
A

Place Panjim Goa Advocate for Respondent No. 2
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GOA STATE POLLUTION CONTROL BOARD

An 150 9001-2015, 150 14001-2015, 1SO 45001:2018 Certified Board)

Phone Nos - 0832- 2407700 B il Ity .
240TT0Y. 240702 1 g.l,.,.L..T,'.'.‘ :" “*“"I" _:._.11:~:-_ Ilf:;t;:“- , r.' .
TelFax No: 0832- 2407700 "'-'- -.-'-‘. (ce mad gepchdfigos n o R
e 1
No 122022-PCB/11B6R06/RO00921 2 Date: 20000/2023

[To be referred as Water Act, Alr Act respectively|

Consent to Establish (Expansion) is hereby granted to:

M/s. VEDANTA LIMITED:-VALUE ADDED BUSINESS
{Represented by: Mr, Saptesh Sardesai)
(Red Category)
(Expansion of the Unit)

Survey No. 201, 3171, 32, 72, 39, 41, 44/3,44/5,
45 (part), 42/1, 43/1, S4(part), 56/17 (part) of Amona Village
Survey no. 8 (par), 61/ (part), 61/3, 62, 63(part),

12001, 12072 (part), 177(part), 205(part), 206{part),
207(part) of Navelim Village Bicholim - Goa

Located in the arca declared under the provisions of the Water Act, Air Act, subject 10 the provisions of the Act
and the Rules and the Orders that may be made further and subject 1o the following terms and conditions:

1. The Consent to Establish (Expansion) is valid up to commissioning of the unit or 3 years whichever is
carlier

2. This Consent to Establish (Expansion) is valid for the activity of:

Near Pileme Industrial Estate. Opp.- Suligao Seminary, Sahgao-Barder Goa-40131
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|

Sr. No | Description Existing Capacity | Proposcd Capacity Total Capacity
(Existing + _
s gt Proposed) |
L. | Pig tron from BF-1 & | 292,000 TPA 54,000 TPA (lncrease by | 3,50,000 TPA
il | prucess improvement) s |
3. | Pig lron from BE3 | 540,000 TPA 1,10,000 TPA (with 650,000 TPA
technology updragation
) | & process improvement
3. Met coke production | Battery 1: 84 Ovens Battery 1: Additional 4 622,000 TPA
(BT ECOVErY - Ovens will be added 10
322,000 TPA) achieve exlsting
praoduction
Battery 2: 72 Ovens
{0 T=recay ery-
_ 300,000 TPA)
4 Fe-Si plant Nil 15 MVA TEMVYA
Shoo TPA SIHM TPA
5. Ductile Tron Pipe Nil 300,000 TPA 300,000 TPA
| plant -
6. | Oxygemand Nitrogen | 1x 100 TPD Oxygen & = 1x 150 TPD Oxygen 250 TPD Oxygen
Plant 1 x 50 TP} Nitrogen (1x 100 TPDand 1 |
% 150 TPIY) _
| = i ) 50 TPD Nitrogen

(i} The additional daily quantity of industrial effluent from the unit shall not excoed NIL

{ii) The additional dmly quantity of domestic effluent from the unit shall not exceed 250 KLD

(i}

(iv)

Trea :

Sewage Treatment Plunt:
The establishment shall install additional sewage treatment plant (30 KLD capacity) of MBBR technology, as
proposed, consisting of primary treatment comprising of Bar screen & oil & grease trp, secondary treatment
comprising of aeration / MBR reactor & clarifier tank and tertinry treatment compraising of pressure sand filter &
activated carbon filter s is warranted with reference to influent quality and operate & maintain the same
continuously so as to achieve the quality of the treated effluent to the following standards:

pH Between 55&90

Suspended Solids Mot to excesd Not more than 20
| BOD, 3 days, 27°C Not to excead 10 mg/l
 CoD Nol 1o exceed 50 mg/l

Oil & Grease Not to exceed 10 mg/l

NH4-N Nol o exceed S myl

N-total Mot Lo exceed 10 mg/l

Fecal Coliform Less than | 100 MPN/100 mi

Sewage and Effluent Disposal:
The treated effuent from the Sewage Treatment Plant should be used for quenching’ operations and if used for

gardening then the effluent shoukd meet the standards prescribed an 3{i).

(wh

percolation through sonk-pit of adequate size within the premises.

Near Pilerne Industrial Estate, Opp.- Saligae Seminary, Saligao-Ba
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The remaining domestic waste water shall be treated in a propery designed septic-tank and dwscharged on land for
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{vi)}  The unit should empty septic tnk and sonk pit periodically through naght soil tankers (o snfe digposal and submit
the copies of the receipts to the Board om regulkar basis,

(vii) A good house-keeping shall be maintained within the factory premises. All pipes, valves and drains shall be
maintained in leak-proof condition, Floor washings shall be mamntyned to the eMuent collection system anly ancd

shall not be allowed to lind way in open arcas

{viit)  Non-Hazardous Solicd Waste: :
All the Solid wastes arising n the premises shall be properly classificd and disposed off to the satisfaction of the

Board. The total quantity shall be segregated and treated as (odlows:

Sr.no. | Type of segregated solid waste | Quantity | Disposal _
L. lron scrap 25000 TPA Sold ta foundry units for re-melting
und re-use RN
2 Slag RSB0 TPA Sold to cement industry and partly
| used in sinter plant and partly in road
- making o
3 | Waste core sand 10,000 TPA Construction fill road bases’ land fIL
i =z reused in cast louse of BF
4 Magnesium oxide waste M TPA Re-used in the sinler plant
5. Cement shury 10,500 TPA Imermally used for romd laymg
6. Fe-dust eollected from bag filler | 1250 TPA | Re-used in the sinter plant |
7. Flue dust 10000 TPA | Recycled through sinter plant

(ix) The applicant should upoad monthly statement (below format) regarding the solid waste generation onlme.
Sr. No. Date Quantity of wel/dry waste | Name of agency the Authoeized |
webidry waste simatory .
| B

(x] The unit should ensure spraying of water on siacked ore and the roads.
{xi) The unit shoubd ensure that no storm water should enter the adjoining water bodies directly.

(xiiy The unit shall install establish machinery jequipment/facility for converting bio- degradable | organic waste
gemernted from the wait to compaost so a8 Lo meet the standard for compost prescribed in the Solid Waste
Maonapgement Rule, 2016,

{xiii) The unit should have zero discharge policy. le, the treated waste water may be re-used in process- greem  belt
development { or any other use as deemed fit by the wnit with due permission from the Board,

4. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE AIR ACT:
(i)  The coke oven flue gases shall be utilized in waste heat recovery Boiler for generation of power.

(i)  The Stack Port Hole and Platform is to be designed as per CPCB guidelines Method | Part 1 of Stack Monitoring -
Material & methadelogy for isokinetic sampling.

L T e S I O B - - e s
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(iv)  The unit shall sperate and malntain all Continuows Online Ambient Alr Quality Meonitoring system in the
premises and Online Stack Monitoring System lor the applicable stacks and the data so generated should be
availahle to GSPCB and CPCB servers.

iv)  Adequate muligation measures shall be taken 1o control emission of 505, NGy, PMys RSPM. Apphbcant shall achieve
following Ambient Axr Quality standands:

['Sr. No Pollutant [ Tume weighted Concentration in Ambient Air
: Industrial Ecologically
| residental rural sensalive add
| - &other area {notafied by
Central
| Govemnmenl)
I Sulphbur Dioxwle Anmual’ 50 0
| (50n). ugim’ | 24 hours™ 0 80
] Nirogen Droxide - Anaual’ ] 30
(NO:), pg/m’ | 24 hours™ 0 80
3 Partculale Matter | Annual® ) )
! Isaze ess than 10 wm ) or 24 hours™ 100 Lon
L | PMw I.lﬂ"l"l’ll
4, | Particulale Matter Annual’ 40 4
(size less than 2.5 pm) or 24 hours™ 60 &0
Phi: s !.l‘,.ill'l‘l!
5 Ozone (O4) 8 bours ™ 100 [}
pg/m’ 1 bous™ 180 180
. Lead (Fb) Annaal” (.50 0.50
pg/m’ B 24 howrs™ 1.0 1.0
7. Carban Moncxide (CO) 8 hours 02 02
mg'm’ 1 hour™ 04 04
B Amimonia INH:) Annual’ 100 100
ug/m’ 24 hours™ 400 M0
9, Benzene (CsHa) Annual’ 0% a5
| | Hli"m'
10, Benzo (a) Pyrene (BaP) - Annual’ 0l al
particelate phase anly,
ng'm’
11 Arsenic (AS), Annual’ 06 06
o ng/m’ .
12. Nickel (Ni) Armual® 20 0
( it
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The unil shall take adeguaie measures Tor camtrol of npese bevels frain ils own sources wilhin the precmsses. The limits
e o fdlows

Category of Aroa/ Zone Limits n dB |A) Leg .
| , Day time | Night time
| Industrial Area _ 73 N |70
| Commercial Ares 63 - 53
. Reswdennial Area 35 143
Silence Zone JED 40

Day e s reckoned between 6 am to 10 pm. and night time is reckoned between 10 pmtofam

*Annual arithmetic mean of minimum |04 measurements in a yeas at a particular site tken twice a week 24 hourly

ot unifom intervals,

-

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-$03511
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{win)

(1)

i)

{ini)

(iv)

v)

(vi)

(vii)

(wiii)

fix}

(x)

PT——— T SR S L ittt LS L TR ]

oo 24 howrky or § howly o | howtly mwenitores] values, as applicable, shall be comphied with 98% of the time o o

year 2% of the time, they may exoend the Timits Tt pot o6 two consecative days of monitonng

The unit shall mamtain aned operale continuous Ambient Alr Quality Manitormg System transfer the data to the

Board sever and CPCT server

The SMS email alerts will be sent 1o the unit of fourd 10 be non-complying 1o the standards prescribed in Corsent. In
case the unit is found to be non- complying for three conseculive o<casmins, necessary action will be imtinted

A M-

The applicant shall not change or alter the quantiry. the rates of discharge, tempernture and the mode of disposal of
the cffluent without previous wrlten periission of the Boand

The applicant shall provide facalities for collecton of the samgles 1o the Toand staff

The unit shall discharge the treated efMuents preferably on land for wmgation gardening lwwn within their own
premises of re-use afler suitable treatment

Stack heights for a (Diesel generator sei(s) shall be as Bollows.
{a) Diesel Generator setis): The minimum height of the stack to be provided with each generator shall be as per the

formula H = b + *YRVA where H = 101a] height of the stack in meters, h = height of the building m meters where
the genenators is installed and KV A = toral generator capacyty of the set m KVA,

(%) The generator shall be installed i a chosed arca with a silencer and suitable noise absortion systems S0 a5 10
comply with the ambient noise level standands as mentioned below:

(¢} The ambiem noise level shall not excesd 75 di (A) at a distance of § meters from the source.

The applxcant shall provide ports in the chimmey  stack amd facilities such as ladder, platform ew. as per the
directions of Pollution Control Board for monitocing the air emissions and the same shall be open for inspection and
use the Board's staff. The chimney | stack attached to vanous sources of emssions shall be designated by numbers
such as §-1, 8-2, ete. and these shall be painted displayed to facilitate identification

The unit shall implement the following Rules and Regulations notfied by the Ministry if Environment and Forests,
Govt. of India.

a) Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016, as amended thereafter.

b) Manufacture, storage and Import of Hazardous Chemicals Rules, 1959

¢} Rules for the Manufacture, Use, Import and Stomge of Hazardous Micro-organsm'- Genetically Engineered
COrganisms or Cell, 1989,

There shall not be any pereeptible odour sutswbe the industrial premises,

All the Rules and Regulations notified by the Ministry of Environment and Forests, Govt. of India m respect of noise
poliution control nycasures shall be followed to avoid nuisance to public.

Notwithstandmg anything contmmed i this conditional letter of consent, the Board hereby reserves its right and
powers under section 27(2) of the Water (Prevention and Control of Pollution) Act 1974 and under section 21141 of
the Air (Prevention and Control of Pollution) Act 1981 te review any or all the conditions imposed hereby.

Any change in the details made after the submssion of the application’ after obtaining the Consent to Establish shall
be brought to the notice of the Board immediately.

Near Pilerne Industrial Estate, Opp.- Sahgao Seminary, Saligao-Barder Gou-40 35‘1_[“ -
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(i) This Conseist o Establish s gramaed wethoan any prejudice 1o any other permission ) reguired usider any laws, bye -

b s reguslatons i force. Diiis Comsent o Estalelish is sonfined 1 maters out of the Alr Act and Water Act

(aind The wnit showld obtaen permisson from the Forest Department Wild Life Board wherever applicable
ixiwd  Relable flow meter shall be ustalled wo maintain recond of water consumption | waste water consumption per diy
This reconds so manstainad shall be made available to the Board officials whenever requared.

(xivd The wnit generaoe shall be responsible for safe and scientific collecizon, tanspoctation, treatment and dsposal of
Bio-Medical Waste as per the provissons made under the Bio-Medical Waste (Management & Handling) Rules,

1998, Any activity as defined under BMW (M&H) Rules bas to oblam a separate Authorization from Goa State
Paollutics Control Boand

(xv) The unit should obiain all permissions | approsals as required under the prevalent Rules ¢ Acts in force.

(xvi) The umit shall apply for Consents 10 Operme of the Beand as required under section 25(1) (b & ¢) of the Water
(Prevention and Control of Pollution) Act, 1974 and  under section 21 of the Air (Prevention and Control of
Pollunion) Act, 1981 in the prescribed application form, 45 davs before commissianing of the plant.

Covin) The umit shall bear the cost of aralysis | monitoring in case of complants received by the Board | re inspections due
1o non- compliances observed by the Board & Monitonng camied by the Board.

{xvain) The unit shall subma the details of thw Public Liability Insurance Policy under the PLI Act 1991, to the Board office
as spplicable.

(i) The unit shall submal returms for disposal of batteries under the Bavteries (Management & Handling) Rules 2001, if
applicable

iax) The unix shall submit reuns for disposal of e-waste under the E- Waste Management Rules 2016, as amended
ihencafier, if applicable.

{xx3) The umit shall submit returns for disposal of plastic under the Plastic Waste Management Rules 2016, as amended
tbereafier, if apphicable.

(axu) The applcant shall comply fo the guidelines and DUST Mitigation measures in bhanding Construction
materinl and C and D waste Bsued by Central Pallution Control Board and are placed on Bonrd website
goaspeh.guv.in,

(uxin| The import, stocking, distribution, sale and wse of use of plastic, includin
polystyrene, commodities as per the Plastic Waste Management Rules 2016,
prohibited with effect from the 1" July, 2023,

E polystyrene and expanded
us nmended thereafier, shall be

(xxiv) The unit has to obtain no objection certificate from the Central Ground water Authority, or the concerned
State authority for any groumd water abstraction, if applicable,

[y O T LR ] e L T ———

e L T ——————

Near Pileme Indusinal Fstate, Opp.- Sabigao Seminary. Saligao-Barder Goa-403511
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(xxv]  The unit shall comply with all the conditbons stipulated im the Environmental Clearance.

(xxvi) The Consent to Estabilish is granted subject to the condition that the unit has 1o comply to the Audit
findings prior to ebtaining Consent to Operate of the Baard.

Te,
Mis. VEDANTA LIMITED:-V ALUE ADDED BUSINESS
Amona, Navelim, Sanijuelim,
Bicholim - Goa
Copy to:- I Accounts Section 2 Concermed Filke 3 Guard File
Rexeived Consent fee of: The capital Investment of the usit is Rs. TO100.00 000 -
= T Te— L e ——
| Challan no, Amennt Date |
2380353676 | Rs. | 60400.00 - [ 04022022 |
2415143898 | -  Re 1M2300.00- B | 35032022
Dugitaily Sigred
DR by DR SHAMILA
SHAMILA wmowTERD
Dt 202300 20
MONTEIRQ 5, oo
(Dr. Shamila Monteira)
Member Secretary

Goa Sente Pollution Control Ronrd

Newr Pileine Industrial Estnie, Opp.- Saligao Seminary, Salipno-Barder Goa-$0351 1
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Goa State Palution Control Boand QEMS-CIE-F|06-03)
CUSTOMLR FEEDRACK
Dear Citiven /[ Customer,

We appreciate you for sparing a few minutes for gaing us your valuable feedback on our senvices

Manwe PERE e s e N I s
Address: 5 B . o
WName of the service svailed: B R

lﬂ you mrl that service Iﬂﬂdll"ﬂl are included in the Citizen’s Charter as avaidable on Boand's website waw gORpc poy in?

l "ﬂ.' Citizen mﬂﬁmph ind sasy Io un[;nmd?‘

| Description of service delvery parameters Fxellent | Good | Fair | Average | Poor | Reasan for
[Cansents/Authonsation/ATI's/Complaints atc ) | grading

Time taken 1o deliver service in companson to '
werice standands mentioned in Citoen's Charmer

Quality of service {accuracy, completenaess)

Enowledge of dealing hand | staff regarding [ |
SETVICRL SO as

| Courtesy of sgal

" Boarg's TESPOREE i witw af your
query freguarement & to your satislaction

Dae of your visit to the office and your gverall
“xperienos

Sugpestions for impravement, if any

Ll TV e

Signature & date
To,
The Member Secretary,
Goa State Pollution Control Board,
Near Pilerne Industrial Estate, Dpposite Saligao Saminary, Saligao, Bardes, Goa. 403511

2 Please note that your feedback is considersd casential for overall improverment and development of Boand functioss in serviee of
1y e,

D —— ———

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Barder Goa-<401511
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As directed the undersigned, Mr. Prathimesh Gauns Dessai
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Goa State Pollation Comtrol Board
Faligov-Goa

VEDANTA AUDIT FINDINGS/ PERSONAL HEARING STATUS

respect to environmental audit on 05/04/2023.

(JEE) inspected Vedanta limited Navelim, Bicholim-Goa for the compliance with

?;. Audit personal hearing recommendations Verification on (19D1/2023) Verification on (05/04/2023)
o,
| Treatabulity sewdy to schect proper polyelectralyte Complicd Complicd
and standardise the dosing to increase the
efficiency of thickener to be completed by May
2022,
Impact Asscssment on the ecosystem of Mandovi
River due to Cooling towerbleed water discharge
shall be condueted.
Monitoning shall be conducted 100m upstream
and 100m downstream fromthe point of discharge
during high tide and nip tide once every month,

2 The APCD installed with the existing units shall | Design is completed. (new BF-1) Bag house installed and
be upgraded 1o meet the Particulate Matter | baghouse BF-1) lnstallation is commissioned
Emission Norms of 30 mg/Nm3. under progress,

The Particulate Matter Emission Norms from | LEWer sssucd to maintain PM.
Sinter Plant shallnot exceed 50 mg/Nm3 m‘;}“ as por conecnt (

k] Technical nssessment of CEMS installedshallbe | Technical Assessment has been | [nstallation completed and dat
conducted with regards to theirsuitability 1o completed is communicated with the
maonitor low level PM emissions, The study shall | Installation is under process. GSPCB
be completed before May 31" 2022 and based on
the outcome of the study replacement of CEMS
found notsuitable, will be undertaken and B B
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| Additional 260m of Wind shicld at BF] and BF2

Goa State Poliution Control Board
Saligao-Goa
|| completed by December 317 2022 ]
4 Isokinctic sampling for APCD should be | Performance evaluation report of | Performance evaluation report of
completed in 2 months i.e before April30 2022, | APCDs submitted. APCDs submitted.
) Assessment of APCDs once a year.
5 Suitable manpower shall be in place tovalidate | Complicd complied
the data and ensure that uninterrupted data is
displayed on the clectronic display board at 3
gates.
6 Area of all stock piles shall be demarcated and Complied complied
plan submitted to the Board. Garland drains with
catch pits shall be provided around stock piles to
cnsure no carryover of the material Storm water
Final Settling Pond provided before discharge of
storm water shall be lined.
7 The up gradation / modifications of secondary | Installation is under progress. BF-1) Bag house installed and
hood for control of fugitive emission from BF-1 | To be complied (31/12/2022) commissioned
shall be completed by December 3lst, 2022
ongoing.
['s Correctness of 3rd party analysis reportshall be Complicd Complied
ensured and analysis of trend maintained
9 The Green Belt along the plantboundary near BF- | Plantation has been carried out, | Plantation has been carried out.
I & BF-2 towards Amona and Navelim villages As submitted Hard rock area — As submitted Hard rock area —
shall be strengthened by September 2022, 1110 nos. 1110 nos.
Other green belt - 450 nos. Other green belt — 450 nos.
In community ~ 1850 nos. In community — 1850 nos.

Complied

Complied
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monitoring locations.

Gaa State Pollution Control Board
Saliges-Cres
shall be completed by March 2022, —
A Grraphile issie and complaints: One Manual Air Complied Complied
quality monitoring station shall be established
towards Amona and Navelim villages in
consultation with Goa SPCB and ambicnt air
- quality monitored as per CPCB norms.
B 6,38Km internal plant road shall beasphalted/ Complied Complied
black topped by April 2022
C AAQMS: | Additional Manual and | CAAQMS | Manual AAQMS 15 already Complied
shall be installed in consultation with Goa SPCB | installed and s in operation and
for Continwous AAQMS site has
| been identified and installation is
- - e under process.
D Monitoring at Mosque and Siddhartha Caves at Complied Complied
Tar Surla:- Ambient Air Qualityshall be monitored
once a month preferably during November to
| [Aphl
E All the legacy stored slag shall be disposed by Complied Complied
May, 2022. Covered storage for slag storage shall
be completed by May 31" 2022, The maximam
onsite storage of slag shall not exceed more than
the 3 months ofslag genemation.
F For Ambient Air Monitoring Station: Monitoring | Complied Complied
of Benzo{a)pyrene shall be initiated at all the

Name of the Inspecting Official:

Jav.i_“i

Mr. Prathmesh Gauns Dessai (JEE)
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Photos for reference:-
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